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! Central Administrative Tribunal
) principal Bench .

New Delhi \<}
0.A. No. 1579/97 Decided on /4 .12.9,

(By Advocate: Shri KoL, Sharma « )
Yerzus

- Union of India & Ors. .... Respondents

(By Advocate: geptt;Reprasentativa ) 2
Shri Remeshwar Lal .

HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

1. To be referred to the Reporter or Not? YES

2. Whether to be circulated to other outlying
henches of the Tribunal or not 7 No.

/7£;CZL?;

(8. R. Adige)
VYice Chairman (A}
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CEN TRAL AMMINISTRATIVE TRISUNAL PRINCIPAL BENCH
0.A.No.1579/1997
/8

New Dslhi: this the /4 day of December,19%.

HON *8BLE MR, 3, Re ADIGE, VICE CHAIR AN ()

Shri Dev Raj, S/o Shri Dhunni Chand,
R/o quartsr No.25/1, New DIN Lins, |
DBlhl Cantt.n010 ooooooomplicanto

{(By adwecate: K‘.L. sharma)
. Versus

1, Union of India thmugh
the Szcretary,
GDI, Ministry of Dsfence,
South Block,
New Dslhi,

2. Tha Estate Officer,

‘Delhi station,
- Station Headquarters,
Delhi Cantt.=-010,

3. Station Dommander,
Station Headquarters,
Dslhi Cantt. seeo REspondants,

{3y Daparunental Repreqentative.
shri Remeshuwar- Lal) .

I

" 0 RDER
HON 'BLE MR.S. R.ADIGE, VICE CHAIRMAN(A)

foplicant im;ﬁugns respondents! letter dated
5.4,97 (annexure~p) and prays that the prdceéadings
un déz; 58C.4 P.P‘.(EUU)Act initiated against him be
dropped and he ba allotted a suitanle Type II
residential accommodaiion according to his prasént

entitlement.

2.. nppl'icant“’s cace is that he was alletted
gre No.25/1, New DID Line, Delhi Cantt, purely on
tsmporary ba sis for 3 rﬁonths vide crdsr datsd
28.7.89 (mnnexure~III). That sllofment was exten ded

from time to time, the last ane being 1.4, %

to 3‘! 34597 vide :Lrnpngnad letter dated 5,4,97,
/\

Meanwhile
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by order dated 26, 6.96 (mnexure=all) he wuas
seperately allotted gr. Moo T- 55/5) Sanyat Line,
V'Jelhi,f:'antt for six months . from 26,6, 96 tO
24,12396, ppplicant represented in Sep’tmber,1995
for pemmission to ratam Qre No.25/1 , New DID
Linas (p,nnexure-,d\-n\!). after uhlch \respondéni:s
initiasted action against him under sece P.F.(EUO )
act on 5,1C¢'96 ( annexure-VI) . Thersupon re spondents
allotted yet another quarter bsaring No. T-41/2,
Sanyat Lines, Delhi Cantt. again. on temporagy
basis‘ te the appiicant vide letter dated 24,4, 97
uit'h. retrospactive effact from 24,4,96 (annexure-avii ).
‘ppplibant_ rep resen ted on 6, S.W(‘AnnAexum-aa-UIII) ‘
pointing out that gr. No.T=41/2 , Sanyat‘a.inw, Mlhi
Cantt. lacked basic amenltzes,& had only ons room , )
L‘é@m"m 2} his Shipling & 2

and he requested that Eha E e 5ot ] aﬂiﬂfﬁﬁfﬁa
acocommodation i.0. T-41/2, Sany at Llnes,Lbut states
that ha has received no reply to that representation
and meanuhile is being threstsned uith eviction
from (r. NO.‘2'5/1,_Neu DID Lines without compliancé
of the méndatory provision of the p.P.(EUU) Acte He}
states.that his basic pay has now been rai sed, entitling

him to Type 11 accommo dation, but res;:ondents are

persi...tmg in allotting him only TWype I arwmnodatlon.

3. Respordents in reply -af‘f‘irmA that spplicant was

allotted 25/1, Ney DIN Lines purely on temporary basgsis

"to help him for 2 sﬁdrt while, and that allotment was

extended from time to time. Tha'last extension uas
granted upto 31,3,97 on his sélemn un dertaking in
Estate Of‘f‘iéer's urt to vacate the said accommodation
in March, 1997 and not to ask for any further extension.,.

since he continued to occupy that quarter beyond that

period, the allotment was cancelled and he was allottegd
) ' ‘
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unclassified accommo datioﬁ to.tide over tha probl em
faced b)’khim, as pér directidns of the Estate
Officer, and consequently he was aliotted T=41/2 ,.
" gayat Lines, which was also taken cver by him |
\vide vacation report dated 52.5. g7 (nmnnexure-VI1I-3 and
VII-B). Respondé\nts state tﬁat ~appl-ic:a‘nt.'e‘

rep resen tation was considered by them and their
comments wers Foruarded.to' the Estéte‘DF?icer's
court vide letter dated 26,5, 97 (annexure- VIII)

and from their reply it is evident that the allotmant
was made solely as per directions of the Estate

0fficerts Dourt,

4o poplicant in rejoinder broadly reteriates
ths auarmentq made in Op He alleged that»the
statutory ‘provisions of fules 4 and 5 P.p. (EUG)
Act have not bean follouwed in his case, and 3
residential quarters namely (re No.25/1, Neu BID
Lines, Delhi Canttf dr. No;T-SS/S, sanyat Lines,
Del hi Cr—zntt; shd Qr. No_._T-l&‘l/Z, Sany at Lines,-
®B1lhi Centt. have been alloctted to him.

5. I hava heard_both sidese

R ss-no .final orders havs been passed in the
pmcaedin'gs initiated against-appii cant under the
relegvant provisions of the P.P.( ‘EUU)Act , this 6@

is premature. ﬁean’uhile the pendency of those
p'm‘ceedings will not px\;ecluds altemativwe accommodatiol
being o ffored by respondents to applicant to enable h’i;
to vacets qr. No.25/1, New DID Lines, Delhi Cantt,

The 0n is disposed of accordmgly. No costs,

T

A vxcs ‘CHAI R“’MN(A).
/ug/



